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Petitioner is represented. This petition was flled under
section 372 of the Indian Succession Act by the
petitioner Gabrel Topno, with prayer for issuance of a

succession certificate in his favour, in respect of the
debts and securities of the deceased Junash @Junas
Tapna.

I have heard the learned counsel for the petitioner and

also perused the materials on record.

The case of the petitioner, in brief, is that the
deceased lunash@ Junas Tapna is the paternal uncle

of the petitioner and he died on 13/L012013 at his own
residence at Moinajuli tea estate, PS Rangapara,

district Sonitpur, Assam under the jurisdiction of this
court. The wife of the deceased Junash@ Junas

Tapna, namely, Lolita Munda died on 261LU2014 and

they do not have any children. After the death of
lunash@ Junas Tapna and his wife the petitioner
remained the only legal heir and successor of the

deceased,

The deceased Junash@ Junas Tapna was a permanent

worker of Moinajull T.E and his P.F. No was 5307,

After his retirement he could not obtain the PF

settlement amount of Rs.1,23,I94.54 from the

concerned office. There is no other claimant except the
petitioner to claim the debts and securities of the
deceased. The deceased has not left any will or later
of administration in respect of his propertles, as

mentioned In the schedule of the petition. The



petitioner has also averred that there is no impediment

in the grant of a succession certificate to the petitioner

under any provisions of law.

After the filing of the petition notlces were issued to

the concerned paties. However, none appeared to

contest the case. As such, the case proceeded ex

parte.

During the course of the proceeding the petitioner has

filed his affidavit evidence' In his evidence the

petitioner has reiterated all the facts mentioned in his

petition. The petitioner has exhibited his voter identity

card as Exhibit 1, the death certificate of the deceased

Jonash@ Jonas Tapna as Exhibit 2, the death

certificate of late Lolita Munda as Exhibit 3 and the PF

settlement slip issued by the concerned authority as

Exhibit 4. Exhibit 1 proves the identity of the

petitioner, Exhibit 2 and 3 proves the death of the

petitioner's uncle and aunt and Exhibit 4 shows that

there is a balance of Rs. 123,I94.54 in the PF account

of the deceased. The case of the petitioner is prima

facie proved. As such, the petition is allowed'

Let a succession certificate be issued in the name of

the petltioner Gabrel Topno in respect of the debts and

securities of his deceased uncle Junash@ Junas Tapna. .
The petitioner shall pay the requisite court fees. With

this order this case is disposed of. 
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